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CHAPTER NO. 1:  INTRODUCTION 
 

 
The Vanashkti & Anr has filed Original Application No. 172/2024 (WZ) V/s 

Maharashtra Coastal Zone Management Authority (MCZMA). The said OA pertains to 
alleged illegal dumping of mixed waste/garbage along with solid construction and demolition 
waste at 10(ten) district locations, which are mentioned in para no.5 from serial nos. (i) to (x), 
out of which, locations (i) to (viii) fall in the jurisdiction of respondent No. 11- Thane 
Municipal Corporation, while locations (ix) and (x) fall in the jurisdiction of respondent 
No.2- Gram Panchayat, Kasheli, which all are situated in CRZ-1(A) and CRZ-1(B) areas 
bordering the Ulhas River Estuary and its creek channels in Kasheli, Mumbra, Diva and its 
surrounding regions in Thane District.  
 
The Hon’ble NGT, Pune has passed an order dated 21.8.2024 in the subject matter.  

 
“11.  We deem it appropriate to constitute a Committee comprising one member 

each of :- 
(i) The Maharashtra Coastal Zone Management Authority (MCZMA) 
(ii) The District Collector, Thane, and 
(iii) The Dy. Conservator of Forest, Mangrove Cell, Mangrove Conservation Unit, 
Maharashtra State Forest Department. Mumbai 

 
12.  The Committee is directed to visit the site in question after informing the 
applicant/learned counsel for applicant and submit a factual report with regard to the 
contents of the present Original Application, recommend Action Plan, if any and 
suggest the remedial measures for restoration of the same so that no such occurrence 
happens in future. The report be submitted within one month. 

13.  The Maharashtra Coastal Zone Management Authority (MCZMA) shall be 
the nodal agency for coordination and logistic support. 

14.  The report in the matter be submitted through e-filing by using portal of NGT 
in the form of searchable PDF/OCR Support PDF and not in the form of Image PDF” 

 
A copy of the above said order dated 21.8.2024 of the Hon’ble NGT is enclosed herewith as 
Annexure I 
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CHAPTER NO. 2: CONSTITUTION OF JOINT COMMITEE 
 
 

Pursuant to order dated 21.8.2024 passed by the Hon’ble NGT, Original Application 
No. 172/2024 (WZ), the MCZMA vide letter 12th September, 2024 constituted the Joint 
Committee comprising Expert members from MCZMA, concern official from Office of 
District Collector, Thane, Dy. Chief Conservator of Forest, Mangrove Cell, Additional 
Municipal Commission, Thane Municipal Corporation (TMC). The Joint Committee was 
requested to make site visits and furnish the report in the matter, in view of above said 
Hon’ble NGT order.  

 
The MCZMA being nodal agency in the matter, issued a site visit notice dated 9th 

October, 2024 and 5th December, 2024 to all members for site visit to be carried out on 16th 
October, 2024. MCZMA vide email dated 14thOctober, 2024 requested applicant Mr. Stalin 
D to remain present for the scheduled site visit.  
 
A copy of the said constitution order by MCZMA is enclosed herewith as Annexure II  
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CHAPTER NO. 3:  SITE VISIT OF THE COMMIITTEE: 
 
The Committee along with applicant Mr. Stalin D. visited subject sites at Thane and 

Bhiwandi area on 16.10.2024 and 11th December, 2024. The site visit started at around 11.30 
am and ended at around 5.00 pm. Concern officials from Environment &CC Dept, MCZMA, 
Office of District Collector, Thane, Thane Municipal Corporation, MPCB were present for 
the said site visit. List of Officials present during the site visit is enclosed herewith as 
Annexure III. 
 
The Committee perused the application filed before Hon’ble NGT and noted the averments 
made in the said application. It is noted that there are 10 sites mentioned in the application, 
out of which, 8 sites are located at Thane, within Thane Municipal Corporation area and 2 
sites are located at Bhiwandi within MMRDA area.   
 
The Committee noted that Applicant in his Original Application has alleged the illegal 
dumping of debris on mangroves and mudflats in CRZ IA and CRZ IB area.  
 
During the site visit, the Committee visited the following locations as mentioned in the 
Application and as guided by the Revenue Officials &Applicant Mr. Stalin D.  
 
Site No. Site Location 

1 Near Kharegaon Toll Plaza at S. No. 71,72,73,74 of Kharegaon  

(Lat: 190 13’3.87”NLong : 730 0’33.28”E) 

2 Near Mumbra Railway Station 

(Lat : 190 11’44.42”NLong : 730 1’27.48”E) 

3 Near Mumbra Railway Station 

(Lat : 190 11’34.03”N Long : 730 1’27.03”E) 

4 S.No. 54, 55 & 57 in Sabegon, Dive, Thane District 

(Lat : 190 10’26.33”NLong : 730 2’43.93”E) 

5 S No. 158 at Khardigaon near khardi Phata, Thane District  

(Lat : 190 10’17.56”NLong : 730 2’46.72”E) 

6 S No. 161, 172, 173, Kasheli, Thane District 

(Lat : 190 13’41.60”NLong : 730 0’26.84”E) 

7 S No. 176, 177, 178, 179, 184 and 183 Kasheli, Thane District 

(Lat : 190 13’45.05”NLong : 730 0’34.60”E) 

8 S. No. 73 in Sabegaon, Dive, Thane District 

(Lat : 190 10’27.50”N  Long: 730 2’40.93”E) 
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9 S. No. 76,78 & 79 in Sabegaon, Dive, Thane District 

(Lat 19 10 33.13 N  Long 73 2 17.56) 

10 S No. 83v and 85v near Diva-Mumbra bypass Road, Sabegaon, Dive, Thane 
District 

(Lat : 190 10’38.99”N Long : 730 2’8.74”E) 
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CHAPTER NO. 4:  
JOINT COMMITEE OBSERVATIONS & RECOMMENDATIONS OF SITE VISIT 
 
Site No: 1 Site near Kharegaon Toll Plaza at S. No. 71,72,73,74 of Kharegaon  

(Lat: 190 13’3.87”N Long: 730 0’33.28”E) 
Site No in OA: 1  
 
Location: 

 The Joint Committee observed that that the site is located on the bank of the Ulhas 
creek near Khargogn Toll Naka. The bank of the ulhas creek near the site is bordered 
with mangrove vegetation.  

 As mentioned in OA, the approved CZMP, 2019 (1:25000 scale) shows the subject 
site is situated partly in CRZ I (B) area and partly in 50 m mangrove buffer zone area 
CRZ I (A) area. For exact CRZ determination CRZ map in 1:4000 scale will require 
from one of MoEF authorized agency.  

 
Google image (Lat: 190 13’3.87”N Long: 730 0’33.28”E) 

 
 
Site photograph: 

 
Dumping of Debris and C&D waste observed 
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Site Observations: 
 

i. The Joint Committee observed dumping of debris and C&D waste on the site which is 
intertidal area and close to mangrove & other vegetation, near the Ghat. Dumping has 
been stabilized at certain locations. Dumping of debris has changed the intertidal 
nature of the area and adversely impacted the tidal water ingression in the adjacent 
mangroves area. It was further observed that bund is present along the bank of the 
creek.   
 

ii. Revenue and TMC officials informed thatland where dumping of debris and C&D 
waste has various survey nos like, 71, 72, 73, 74. It was further informed that  certain 
part of the S. No. 71 (pt) is Khajan Land i.e. Govt land and certain portion of S. No. 
71 is Notified mangrove land. The land bearing survey No. 72, 73, 74 is a private land 
belonging to Sonawala Group.The Joint Committee noted that the confirmation of the 
survey nos. their ownership is subject matter of Revenue Authorities.  

 
iii. During the visit, the TMC officials informed that on receipt of complaint of dumping, 

the TMC had earlier visited the site in the year 2023 and reported the dumping of the 
debris at site. Currently, dumping of the debris, C&D waste is stopped.  TMC has 
stopped the activity of debris dumping at the site by restricting vehicle movement by 
digging trench.  

 
iv. During the visit, Mangrove Cell officials informed that certain part of the S. No. 71 is 

with the Mangrove Cell. No dumping of the debris is seen on the site. Mangrove Cell 
officials confirmed that the mangrove on the said land is protected.  

 
Action Initiated/ Taken: 
 

i. The Revenue Authorities have lodged the FIR No 1353/2024 dated 23.9.2024 
against the unknown person, with respect to dumping of debris/ C&D waste on 
certain part of S. No. 71, which is Khajan land, Copy of the FIR dated 23.9.2024 
is attached herewith as Annexure S1- I 

ii. The Thane Municipal Corporation (TMC) has issued the Notice and instructed 
Sonawala Group on 31.10.2023 to deposit the Rs. 5, 98, 40,000for the removal of 
debris, from their private land having S. No. 72, 73 & 74. Copy of the TMC letter 
dated 31.10.2023 to Sonawala Brothers is attached herewith as Annexure S1-II 

iii. TMC vide letter dated 27.12.2023 has sent the estimate Rs. 5, 98, 40,000to Urban 
Development Department (UDD), GoM for removal of debris. Recently, the TMC 
has sent the letter dated 4.12.2024 with revised estimate of Rs.6,61,98,000 for 
removal of debris. Copy of the said letter of the TMC written to UDD is attached 
herewith as Annexure S1-III 

iv. Presently, the TMC has stopped the activity of dumping of the waste at the site by 
restricting vehicle movement by digging trench.  

 
Recommendations: 
 
The Joint Committee observed and recommends as follows: 

1) There is a possibility of dumping on the site in future, even though present it is 
stopped, as informed by the TMC officials. Hence, first and foremost, TMC shall 
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strictly implement all possible measures for monitoring of the site for complete 
cessation ofprobable future dumping on the site. No further dumping on the site shall 
take place at the site, otherwise, this will denude the existing fringe mangroves 
present on the bank of the creek.  

2) For restoration of the site, the TMC shall determine the quantity of the debris and 
immediately shall implement necessary measures to remove/lift the debris from the 
site for its scientific disposal or its reuse. TMC need to expeditiously follow up with 
UDD for their above said proposal. After removal of the debris, TMC shall ensure the 
land level in line with bank of creek, the process of mangrove rejuvenation along the 
creek bank may take place naturally.Further, after removal of debris, on Govt land, 
the TMC may carry out plantation.  

3) District Coastal Zone Monitoring Committee (DCZMC), Thane shall take periodic 
review of this matter and ensure that the TMC removes the dumps from the site.  
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Site No. 2 Site nearMumbra Railway Station (site 2) 

(Lat: 190 11’44.42”N Long: 730 1’27.48”E) 
Site No in OA: 2  
  
Location: 

 The Joint Committee observed the site from Mumbra bypass road. The site is located 
near the Mumbra station, situated within jurisdiction of Thane Municipal Corporation.  

 As mentioned in OA, the approved CZMP, 2019 (1:25000 scale) shows, the subject 
site falls in CRZ IA area. For exact CRZ determination CRZ map in 1:4000 scale will 
require from one of MoEF authorized agency.  

 
Google image- (Lat : 190 11’44.42”N Long : 730 1’27.48”E) 

 
 
Site Photograph: 
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Garbage, solid waste & debris stabilized at site  
Site Observations: 
 
The Joint Committee observed the site from Mumbra bypass road. Debris/ murum, soil at the 
bank of the Desai creek. Presently, the area is covered with grass, which shows that there is 
no ongoing dumping at the site. Existing dumps are old dumps and got stabilized.Revenue 
officials during the visit informed that the creek area where the dumping is in possession and 
control of Railway Authorities.  
 
Action Initiated/ Taken: 
 
The Thane Municipal Corporation has dug the trench at the entry point of site to prevent the 
entry of vehicles and thus, access/ entry is controlled to prevent the dumping of waste on the 
site. Copy of the photographs is attached as Annexure S2- I 
 
Recommendations: 
 
The Joint Committee observed and recommends as follows: 

1) Being a Planning Authority, the Thane Municipal Corporation in coordination with 
the Railway Authorities shall clear the murum/debris, soil from the site. Time bound 
action plan should be implemented by the TMC in coordination with Railway 
Authorities.  

1) The subject site is near to Mumbra Railway station and its railway track. As informed 
by Revenue officials, Railway Authority is in possession & controlling of the subject 
matter. Railway Authority shall safeguard the area with appropriate measures. TMC 
shall coordinate with Railway Authorities.  

2) The Joint Committee observed that complete removal of the existing debris/ murum, 
soil will make the level of land in line with the creek level, which will ensure the 
spread /ingression of creek water at the subject site. This will naturally restore the 
creek ecology/ mangroves naturally. Mangrove Cell shall provide technical assistance 
to TMC in the matter.  

3) The Joint Committee observed that District Coastal Zone Monitoring Committee 
(DCZMC) shall make periodic monitoring of the creek & Mangroves area along the 
creek so as to prevent such dumping of murum/ debris, soil.  
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Site No: 3 Site near Mumbra Railway Station (site 3) 

(Latitude: 190 11’34.03”N Longitude: 730 1’27.03”E) 
Site No in OA: 3  
  
Location: 
 

 The Joint Committee observed the site from Mumbra bypass road. The site is located 
near the Mumbra station, situated within jurisdiction of Thane Municipal Corporation.   

 As mentioned in OA, the approved CZMP, 2019 (1:25000 scale) shows, the subject 
site situated in CRZ IA & CRZ IB area. For exact CRZ determination CRZ map in 
1:4000 scale will require from one of MoEF authorized agency.  

 
Google image: (Latitude: 190 11’34.03”N Longitude: 730 1’27.03”E) 

 
 
Site Photograph: 
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Garbage, solid waste & debris observed at site  

Site Observations: 

The Joint Committee observed the site from Mumbra bypass road. Land leveling with fencing 
was seen at the site, which is at the bank of Desai creek, near to Mumbai Station. Garbage/ 
debris, soil& encroachment is observed at the site.  
 
Action Initiated/ taken: 
 
The Thane Municipal Corporation has dug the trench at Mumbra at the entry point of the site 
to prevent the entry of vehicles and thus, access/ entry is controlled to prevent the dumping of 
waste on the site. The stretch is in line with above stated site No. 2. Copy of the photographs 
is attached as Annexure S3- I 
 
Recommendations: 
 
The Joint Committee observed and recommends as follows: 

2) Being a Planning Authority, the Thane Municipal Corporation in coordination with 
the Railway Authorities shall clear the Garbage/ debris, soil from the site. TMC shall 
remove the encroachments from the site. Time bound action plan should be 
implemented by the TMC in coordination with Railway Authorities.  

3) The subject site is near to Mumbra Railway station and its railway track. As informed 
by Revenue officials, Railway Authority is in possession & controlling of the subject 
matter. Railway Authority shall safeguard the area with appropriate measures.  TMC 
shall coordinate with Railway Authorities.  

4) The Joint Committee observed that complete removal of the existing debris/ murum, 
soil will make the level of land in line with the creek level, which will ensure the 
spread /ingression of creek water at the subject site. This will naturally restore the 
creek ecology/ mangroves naturally. Mangrove Cell shall provide technical assistance 
to TMC in the matter.   

5) The Joint Committee observed that District Coastal Zone Monitoring Committee 
(DCZMC) shall make periodic monitoring of the creek & Mangroves area along the 
creek so as to prevent such dumping of murum/ debris, soil.  
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Site No: 4 Site bearing Survey No. 54, 55 & 57 in Sabegon, Dive, Thane District 

(Lat: 190 10’26.33”N Long: 730 2’43.93”E) 
Site No in OA: 6  
 
Location: 

 The subject site bearing S. No. 54, 55 & 57 in Sabegon, Dive, Thane District is 
situated along the Diva-Shil Road situated across the Desai Creek.  

 As mentioned in OA, the approved CZMP, 2019 (1:25000 scale) showsthe subject site 
is situated partly in CRZ IA and partly in CRZ IB area. For exact CRZ determination 
CRZ map in 1:4000 scale will require from one of MoEF authorized agency.  

 
Google Image: (Lat : 190 10’26.33”N Long : 730 2’43.93”E) 

 
 
Site photograph: 

 
Roadside near mangrove, dumping of Garbage/ mixed waste observed.  
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Creekside dumping of garbage/ C&D waste 
 
Site Observations: 
 

i. The Joint Committee observedroadside scatter of garbage, municipal waste and debris 
adjacent to mangroves & other vegetation / grass on the subject site which is part of S. 
No. 54 and 55. On one side of the road, there are mangroves on part of S. No. 54.  

ii. On other side of road, creek bordered with mangroves is observed which part of S. 
No. 55. As informed by the Revenue officials, S. no. 54 and 55 belongs to private 
person. 

iii. During the visit, the Joint Committee observed that roadside garbage, mix waste, solid 
waste needs to be cleared immediately, otherwise, it will spread over adjacent 
mangrove area.  

 
Action initiated/ taken: 
 
During the visit, the Revenue officials informed that the subject land is a private land.   
TMC officials informed that drive has been taken on 25.1.2025 to clear the garbage & other 
waste from the site. Accordingly, the site has been cleared. TMC has formed the vigilance 
team  
for monitoring of the entire stretch to prevent the illegal solid waste dumping. Copy of Site 
photographs of action taken is attached as Annexure S4- I. Copy of vigilance team order of 
the TMC is attached as Annexure S4- II 
 
Recommendations: 
 
The Joint Committee observed and recommends as follows: 

1) Thane Municipal Corporation in coordination with Office of District Collector, Thane 
should immediately implement all possible measures to safeguard the roadside area 
and ensure the complete ban on the roadside dumping of garbage, debris & municipal 
waste.   

2) Vigilance team formed by the TMC to monitor the entire stretch to prevent the 
garbage, solid waste dumping.  

3) Roadside dumping of waste and debris within the Municipal Corporation area is 
becoming the recurrent problem, which needs to be addressed with systematic plan to 
be formulated and implemented by Municipal Corporation.  
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Site No: 5 Site at Khardigaon near khardi Phata, S No. 158, Thane District.  

(Lat: 190 10’17.56”N Long: 730 2’46.72”E) 
Site No in OA: 7  

 
Location: 

 The subject site At Khardigaon near khardi Phata is situated along the Diva-Shil Road 
situated near the Desai Creek.  

 As mentioned in OA, the approved CZMP, 2019 (1:25000 scale) shows the site is 
situated within 50 m mangrove buffer zone area i.e. CRZ IA area and partly in CRZ 
IB. For exact CRZ determination CRZ map in 1:4000 scale will require from one of 
MoEF authorized agency.  
 

Google Image:(Lat: 190 10’17.56”N Long: 730 2’46.72”E) 

 
 
Site Photograph: 

 
Mounds of C&D waste dumps observed.  
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Site observations: 
 

i. The Joint Committee observed that there is roadside huge mounds of illegal dumping 
of C&D waste at the subject site at S No. 158 at Khardigaon near khardi Phata, 
Thane. It is observed mounds of C&D waste, debris/ soil has been stabilized and 
hence, land level is increased. Fresh C&D waste is also observed which indicates that 
there is ongoing activity of C&D waste dumpingthis site. This dumping has affected 
mangroves at the site. 

ii. The Joint Committee observed that there is illegal shed surrounded by the C&D 
waste. This indicates that dumping of C&D waste is being dumped at site frequently 
and systematically.  

iii. At the instance of Applicant, Mr. Stalin D, the Joint Committee viewed the site of  
smashnbhoomi shed present at the bank of creek at the eastern end of the site. Mr. 
Stalin D informed that adjacent to Smashanbhoomi, there is a plan to build a road 
along the periphery of the creek. The Joint Committee found the merit in 
apprehension of the Stalin D, since small narrow roadis seen adjacent to 
Smashanbhoomi. TMC officials during the visit assured that trenches will be put at 
the right locations to prevent the construction of road at the subject location.   

 
Action initiated/ taken: 
 

i. During the visit, the Revenue officials informed that the subject land is a private land.  
TMC has issued the Notice to private land owner for removal of debris from the land. 
Copy of the notice dated 9.12.2024 sent by the TMC is attached as Annexure S5- I 

ii. During the visit, it was informed that, TMC is in process of clearing the debris and 
C&D waste from the site. Installation of the height restriction barrier to prevent 
further dumping of solid waste is also planned.  

iii. Vigilance squad is formed for monitoring of the entire stretch to prevent the solid 
waste, C&D waste dumping, as mentioned at Sr No. 4 
 

Recommendations: 
 
The Joint Committee observed and recommends as follows: 

1) Quantity of the C&D waste should be determined by the Engineering section of the 
Thane Municipal Corporation. Time bound action plan with budgetary allocation 
should be implemented by the TMC to remove the mound of C&D waste from the 
subject site and dispose it scientifically. TMC shall restore the site in consultation 
with Mangrove cell.  

2) Site should be safeguarded with preventative fencing to stop the dumping of C&D 
waste on the site. This is of vital importance considering the ongoing nature of C&D 
waste dumping at the site.  

3) Vigilance team formed by the TMC to monitor the entire stretch to prevent the 
garbage, solid waste dumping.  

4) Roadside dumping of waste and debris within the Municipal Corporation area is 
becoming the recurrent problem, which needs to be addressed with systematic plan to 
be formulated and implemented by Municipal Corporation.  

6) The Joint Committee observed that District Coastal Zone Monitoring Committee 
(DCZMC) shall take review of the removal of the debris and C&D waste from the 
site.  
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Site No: 6 Site bearing Survey No. 161, 172, 173, Kasheli, Thane District 
(Lat: 190 13’41.60”N Long: 730 0’26.84”E) 

Site No in OA: 
9 

 

 
Location: 
 

 The site is located on the bank of Ulas creek bordered with mangroves & other 
vegetation. The site is accessible from the small road connecting to main Thane- 
Bhiwandi Road (old Agra Road). Site is situated within Rural area and MMRDA is 
the concern planning Authority.  

 As mentioned in OA, the approved CZMP, 2019 (1:25000 scale) shows the site is 
situated within mangrove area- CRZ IA area. For exact CRZ determination CRZ map 
in 1:4000 scale will require from one of MoEF authorized agency.  

 
Google Image: (Lat: 190 13’41.60”N Long : 730 0’26.84”E) 

 
Site Photographs: 

 
Debris, mixed waste, garbage observed.  
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Site Observations: 
 

i. The Joint Committee observed that there is mangroves & other vegetation on the bank 
of the creek at Kasheli. Pipeline in the vicinity of the creek is observed at the site, on 
the right side of pipeline, adjacent to mangroves, dumping of C&D waste, debris& 
soil is observed.  

ii. Joint Committee, during the site visit, interacted with the local villagers who informed 
that the trucks of debris mostly come at night from Thane region, offload their debris, 
mixed waste, garbage at the site. However, presently, villagers has built a wall at a 
location which has stopped the access of trucks and thus prevented the illegal 
dumping. Villagers informed that due to this dumps, the air quality of the adjacent 
villages has deteriorated, affecting the health of local villagers. The Joint Committee 
observed that the waste on the site has been stabilized with visible soil topping.  

iii. Revenue officials informed that the illegal dumping is located at S. No. 174 which is 
adjacent to S. No/ 161, 172 and 173 which are mentioned in the Application. 
Villagers informed that subject lands are private and belongs to local villagers. 
MMRDA is a special planning Authority for the Kasheli village.  

 
Action initiated: 
 
Tehsil Office, Bhiwandi vide letter dated 15.10.2024 & 25.11.2024 informed to MMRDA, 
being planning Authority to take action in the matter. Copies of the said Tehsil office letters 
to MMRDA is attached as Annexure S6-I.MPCB vide letter dated 9.12.2024 has issued the 
notices to various concern authorities.  
 
Recommendations: 
 
The Joint Committee observed and recommends as follows: 

1) MMRDA being the Planning Authority of the area, shall estimate the quantity of the 
C&D waste, debris dumped at the site. MMRDA shall remove the illegal dumps from 
the site with framing the time bound action plan with budgetary allocation.  

2) Being Planning Authority for the said area, MMRDA is required to be involved as a 
party respondent in the matter.  

3) The site is naturally protected from human intervention due to pipeline at the site.  It 
is observed that once the debris is completely removes from the site, process of 
natural rejuvenation of mangroves will take place at the site, since is adjacent to 
mangroves and creek area. The tidal water ingression at the site will kick start the 
process of regulation.  

4) The Joint Committee observed that District Coastal Zone Monitoring Committee 
(DCZMC), Thane shall take review of the removal of the garbage, debris waste from 
the site.  
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Site No: 7 Site bearing Survey No. 176, 177, 178, 179, 184 and 183 Kasheli, 
District- Thane  
(Lat : 190 13’45.05”N Long : 730 0’34.60”E) 

Site No in OA:10  
 
Location: 

 The site is in vicinity of the small tributary of Ulas creek bordered with mangroves & 
other vegetation. The site is accessible from main Thane- Bhiwandi Road (old Agra 
Road). Site is situated within Rural area and MMRDA is the concern planning 
Authority.  

 As mentioned in OA, the approved CZMP, 2019 (1:25000 scale) shows the site is 
situated partly in CRZ IA i.e. mangrove area& 50 mangrove buffer zone and partly in 
CRZ IB area. For exact CRZ determination CRZ map in 1:4000 scale will require 
from one of MoEF authorized agency.  

 
Google Image- (Lat: 190 13’45.05”N Long : 730 0’34.60”E) 

 
 
Site Photograph: 

 
Dumping of debris. C&D waste, Soil, mixed waste partly stabilized. 
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Site Observations: 
 
The Joint Committee observed that large scale systematic and planned dumping of debris. 
C&D waste, Soil, mixed waste which is seen partly stabilizedat the site. Most of the dumps 
are stabilized leading to increase in land level to a height around 5 meters at certain locations. 
It is within 50 m mangrove buffer zone. It was further observed that activity of dumping is 
ongoing and it is advancing towards creek area. Revenue officials during the visit informed 
that the land is a private land and are is under the jurisdiction of the MMRDA.  
 
Action initiated: 
 
Tehsil office has lodged the FIR no 1944/2024 dated 18.12.2024 with respect to S. No 183, 
190 & 192 for debris dumping, against the unknown person. Copy of the said FIR is attached 
as Annexure S7-I.Notice under Maharashtra Land Revenue Code has been issued to 
landowners.   
 
Tehsil Office, Bhiwandi vide letter dated 15.10.2024 & 25.11.2024 informed to MMRDA, 
being planning Authority to take action in the matter. Copies of the said Tehsil office letters 
to MMRDA is attached as Annexure S7-II.MPCB vide letter dated 9.12.2024 has issued the 
notices to various concern authorities.  
 
Recommendation: 
 
The Joint Committee observed and recommends as follows: 

1) Considering the large scale reclamation at the site, it is important to first estimate the 
quantity of the debris/ soil dumped at the site. MMRDA with the assistance of 
surveyed/ engineer need to assess the quantum of the dumping at the site. 

2) Being Planning Authority for the said area, MMRDA is required to be involved as a 
party respondent in the matter.  

3) MMRDA shall frame time bound action plan with budgetary allocation for the 
removal of the debris/ soil from the site. Excavated debris/ soil should be disposed of 
scientifically.  

4) The Joint Committee observed that District Coastal Zone Monitoring Committee 
(DCZMC), Thane shall take review of the removal of the C&D waste and debris 
waste from the site.  
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Sites visited by Joint Committee on 11th December, 2024 
 
 
Site No: 8 Site bearing S. No. 72, 73 in Sabegaon, Dive, Thane District 

(Lat 19 10 27.50 Long 73 2 40.93) 
Site No. in OA: 4  
 
Location: 

i. The site is accessible from Diva Shil Road and is within the Thane Municipal 
Corporation.  

 As mentioned in OA, the approved CZMP, 2019 (1:25000 scale) shows the site 
bearing S. No. 72 is situated partly in CRZ IA area and partly in CRZ IB area. For 
exact CRZ determination CRZ map in 1:4000 scale will require from one of MoEF 
authorized agency.  

 
Google location:(S. No. 72) (Lat- 19 10 27.50, Long- 73 2 40.93) 

 
 
Site photographs: 

 
Garbag, mix waste at S. No. 72, Sabegoan.  
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Garbage on Sr. No. 73, Sabegoan 
 
Site Observations: 
 
The Joint Committee, during the site visit, observed that S. No. 72 and 73 is accessible from 
Diva Shil Road. As per Revenue Authorities the land is private land.On certain part of S. No, 
73, there is scatter of garbage. The Sr No. 72 is adjacent to Desai creek. Solid waste, 
Garbage/ mix waste is seen at certain part of the site. During the visit, the TMC officials 
informed that, presently, the waste dumping is stopped. TMC has plans for treatment of this 
waste.  
 
Recommendation: 
 
The Joint Committee observed and recommends as follows: 

1) TMC shall remove the garbage/ mix waste from the site and shall strictly ensure that 
no further dumping of the solid waste is done on the site.  

2) The Joint Committee observed that District Coastal Zone Monitoring Committee 
(DCZMC), Thane shall take review of the removal of the C&D waste and debris 
waste from the site.  
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Site No: 9 Site bearing S. No. 76,78 & 79 in Sabegaon, Dive, Thane District  

(Lat 19 10 33.13 N  Long 73 2 17.56) 
Site No. in OA:5  
 
Location: 
 

 The site is on the bank of the Desai creeklet and area is within the Thane Municipal 
Corporation.  

 As mentioned in OA, the approved CZMP, 2019 (1:25000 scale) shows site is situated 
partly in mangrove and partly in 50 mangrove buffer zone - CRZ IA area. For exact 
CRZ determination CRZ map in 1:4000 scale will require from one of MoEF 
authorized agency.  

 
Google image: (Lat : 190 10’33.13”N Long : 730 2’17.56”E) 

 
 
Site photograph: 

 
Diva dumping site, TMC plans for scientific treatment 
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Observations: 
 

i. During the visit, the committee observed the solid waste dumping adjacent to 
mangroves area (Locally it is known as “Diva Dumping site”). TMC officials 
informed that, solid waste dumping has been stopped since last 2 years. Approach 
road to dumping site is controlled by height restriction barricade.  

ii. During the visit, the TMC officials informed that, TMC has plan for 
scientifictreatment of the solid waste, which is under progress for implementation.  

iii. Mangrove Cell officials informed that the area is notified mangrove forest and it has 
been handed over to mangrove cell with the legacy solid waste.  

 
Action initiated / Taken: 
 
TMC has placed the gunny bags strategically to barricade the area and prevent the scattering 
of the waste and leakage from the dumping ground. Copy of the TMC letter to MPCB about 
the same is attached as Annexure S9-I.TMC during the visit, informed that there is a plane 
for scientific treatment of the legacy waste from the site.  
 
Recommendations: 
 

1) Thane Municipal Corporation to expedite the process of scientific waste treatment at 
the site and shall strictly ensure that no further dumping of the solid waste is done on 
the site.  

2) Once the solid waste is removed from the site, Mangrove cell shall plan for mangrove 
restoration at the site.  
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Site No: 10 Site bearing S No. 83v and 85v near Diva-Mumbra bypass Road, 
Sabegaon, Dive, Thane District 
(Lat : 190 10’38.99”N Long : 730 2’8.74”E) 

Site No in OA: 8  
  
Location: 

 The subject site is accessible from Diva- Mumbai Bypass Road and it is adjacent to 
Desai Creek. The area fall under the Jurisdiction of the Thane Municipal Corporation.  

 As mentioned in OA, the approved CZMP, 2019 (1:25000 scale) shows site is situated 
partly in CRZ IA & partly in CRZ IB. For exact CRZ determination CRZ map in 
1:4000 scale will require from one of MoEF authorized agency.  

 
Google Image: 

 
 
Site photograph: 
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, 

:tra Compouiid around the site and illegal ground Door structutes within 
tra compound observed during visit. 

Site Observations:. 
i. ~·o,mty Municipal Commissione~ (DMC), Thane Municipal Corporation along 

With Jomt Committee visited the site. During the visit, Revenue Authorities informed 
.. that the land is a private land. 
u. During the visit, certain cbawls were observed. At one location, there was a patra shed 

compound. Within the said patra compound, ground floor illegal stmcture was 
observed near to creek. The Committee members obsetved that, the site is near the 
creek. 

Action taken: 

The Thane Municipal Corporation has demolished the illegal structure within the patra 
compound and also demolished the one cbawl on 12.12.2024. Copy of TMC action taken 
report dated 12.12.2024 with site photographs is attached herewith as Anpenre S10-1 

Recommendation: 
-· 1) Thane Municipal Cmporation s~ implement the Construction debris removal and 

restoration plan on the site. 
2) TMC to ensure that there is no illegal construction on the site. 
3) Tbe Joint Committee observed that District Coastal Zone Monitoring Committee 

(DCZMC), Thane shall take review of the removal of waste and debris waste from the 
site. 

Dr Mahr.sh Sindikar 
Expert Member, MCZMA 

(Additional~ ipa1 CommiMioner) 
1bBM MUDicipal Corporation 

Date: 

. 

c~ub-o·,v,s. "',,.~ 'ce,v Th~c.) 
~ Office of District Collector, Thane 

1:'l,e5'Deputy Chief Conservator of Fo1a~ 
Mangrove Cell, Forest Dept . 

(>-c-e~°'t\~ S>Gf~ ~~~ .f ~•s 
llo~~. ~~J. ~\Vt.~'bl\ ~\\o-<Q \'\•tt• 1ul,..A 17th March, 2025
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Page 1 of 4 
 

Item No.3                         (Pune Bench) 

 
 

 

 

BEFORE THE NATIONAL GREEN TRIBUNAL 
WESTERN ZONE BENCH, PUNE 

 

 

THROUGH PHYSICAL HEARING (WITH HYBRID OPTION) 
 

 
Original Application No.172/2024(WZ)  

 
 

Vanshakti & Anr. 
 …..Applicants 

Versus 
 
 

Maharashtra Coastal Zone Management Authority & Ors.  
….Respondents 

 
 

 

Date of hearing: 21.08.2024 
 

 

 

CORAM: HON’BLE MR. JUSTICE DINESH KUMAR SINGH, JUDICIAL MEMBER  
HON’BLE DR. VIJAY KULKARNI, EXPERT MEMBER 

 

Applicant  : Mr. Zaman Ali, Advocate   

Respondent  :  Mr. Aniruddha Kulkarni, Advocate for R-1/MCZMA 

 

           

 

ORDER 
 

1. The applicant No.1-Vanashakti, who is a Public Trust involved in 

the protection and conservation of forests, Mangroves, wildlife corridors 

and habitats and applicant No.2 – Stalin Dayanand, who is the Director 

of applicant No.1, have raised issue in the present Original Application of 

continuous illegal dumping of mixed waste/garbage along-with solid 

construction and demolition waste at 10(ten) district locations, which are 

mentioned in para no.5 from serial nos.(i) to (x), out of which, locations (i) 

to (viii) fall in the jurisdiction of respondent No.11- Thane Municipal 

Corporation, while locations (ix) and (x) fall in the jurisdiction of 

respondent No.2- Gram Panchayat, Kasheli, which all are situated in 

CRZ-1(A) and CRZ -1(B) areas bordering the Ulhas River Estuary and its 

creek channels in Kasheli, Mumbra, Diva and its surrounding regions in 

Thane District. 

Annexure I 
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2. It is also pointed out by the learned counsel for applicants that an 

e-mail dated 15.06.2024 was sent by the respondent No.1- MCZMA to the 

respondent No.4- District Collector, Thane as well as respondent No.7- 

Dy. Conservator of Forest, Mangrove Cell mentioning therein that an e-

mail dated 01.05.2024 was received from the applicant No.2 complaining 

therein about complete ongoing reclamation, destruction, elimination of 

CRZ zones in Thane District (Kharigaon Kalwa to Mumbra- Diva and 

beyond) and that there were ongoing continuous destruction of 

Mangroves, CRZ areas, Coastal Wetlands, Creeks in Thane District and 

requested the Authorities to take appropriate action in this matter after 

verification and send the factual and detailed action taken report within 

15 days. 

3. It is urged by the learned counsel for applicants that 15 days’ 

period have already expired on 30.06.2024 but no action has been taken 

in this matter. Therefore, applicants have approached this Tribunal for 

necessary directions to be issued. 

4. We find prima facie case adversely impacting environment is made 

out, therefore, we deem it appropriate to admit this application and 

accordingly admit the same.  

5. Registry is directed to issue Notice to the respondents, returnable 

within 04(four) weeks. 

6. Since learned counsel Mr. Aniruddha Kulkarni accepts notice on 

behalf of respondent No.1- MCZMA, hence notice is waived against them. 

7. Applicants are directed to take necessary steps for service to the 

respondents by both ways (Dasti as well as by Registered Post) and also 
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on available e-mail/WhatsApp and submit service affidavit within one 

week. 

8. Applicants are also directed to supply copy of the application and 

relevant documents to the respondents within a week. 

9. Respondents are directed to submit their reply affidavits within 

four weeks through e-filing portal of NGT and also circulate the same to 

the applicants as also other respondents by available e-mail.  

10. Rejoinder, if any, is directed to be submitted within one week 

thereafter. 

11.  We deem it appropriate to constitute a Committee comprising one 

member each of:- 

(i) The Maharashtra Coastal Zone Management Authority 

(MCZMA); 

(ii) The District Collector, Thane; and 

(iii) The Dy. Conservator of Forest, Mangrove Cell, Mangrove 

Conservation Unit, Maharashtra State Forest Department, 

Mumbai. 

 
12. The Committee is directed to visit the site in question after 

informing the applicant/learned counsel for applicant and submit a 

factual report with regard to the contents of the present Original 

Application, recommend Action Plan, if any and suggest the remedial 

measures for restoration of the same so that no such occurrence happens 

in future. The report be submitted within one month.  

13. The Maharashtra Coastal Zone Management Authority (MCZMA) 

shall be the nodal agency for coordination and logistic support. 
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14. The report in the matter be submitted through e-filing by using 

portal of NGT in the form of searchable PDF/OCR Support PDF and not 

in the form of Image PDF.  

15. Applicants are directed to supply the required documents and copy 

of the application to the Members of the Committee within three days 

from today. 

16. A copy of this order be communicated to the above-mentioned 

Committee forth-with for compliance. 

Put up this matter for further consideration on 15.10.2024 

 

17.  

 

 
 

 

 

 

 
 

 

 

 

      Dinesh Kumar Singh, JM  

 

 
 
 

 

Dr. Vijay Kulkarni, EM 
 
 

August 21, 2024   

Original Application No.172/2024(WZ) 
P.Kr 
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Annexure III

34

463



35

464



36

465



Annexure S1- I 
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Phone :022 25362916 

THE MUNICIPAL CORPORATION OF THE CITY OF THANE 

GT. . JHqTaf/ G09 

vft, 

LIFE 
Lifestyle for 
Environment 

D:\Office Data\ PCC Letters 2023-24 A4.docx 

E-mail : pcctimc.ho@gmail.com 

fica:9.0.oR? 

Annexure S1-II
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sIHGE 3H qHt huYjcatT RRC 4HTUT4a (Revenue Recovery Certificate) H1. 

LiFE 
Lifestyle for 
Environment 

D:\Office Data\PCC Letters 2023-24 A4.docX 43
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Pwne : 022 2536216 

uf, 

THE MUNICIPAL CORPORATION OF THE CITY OF THANE 

LiFE 
Lifestvie for 
Environment 

/RoRR-X 

D:\Office Data\ PCC Letters 2023-24 A4.docx 

Email: pecmcho0gmail.com 

fis:0 /92 /qo?? 

Annexure S1- III
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L LiFE Lifestyle for D:\0ffice Data\PCC Letters 2023-24 A4.docx 
Environment 
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Annexure S2
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Annexure S3
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BEFORE

AFTER

Action Taken By TMC :  Removal of Garbage from complaint site
Annexure S4- I

50

479



BEFORE

AFTER

Action Taken By TMC :  Removal of Garbage & Debris from complaint site
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Annexure S4- II
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uf, 

THE MUNICIPAL CORPORATION OF THE CITY OF THA 

feia :0R/R/R0R8 

P k. Marta. 

Annexure S5
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sfa, 

THE MUNICIPAL CORPORATION OF THE CITY OF THANE 

fai:o/?R/0: 

Pk.Maract. 
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Annexure S6- I

Annexrue S6- I
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Annexure S7- I
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Annexure S6- I

Annexrue S7- II

S7-II
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fa, 

T.E,J1H41/4hA/3134/ u 

fais:RY.0.Ro 4 

H�Y: MPCB/SRO TN-/NGT-29R/RoY /B¢E Dtd 24.2o.R0?% HR 

Annexure S9
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Action Taken By TMC :  
Gunny bags have been strategically placed to barricade the
area and prevent scattering the waste and leakage of
leachates from the dumping ground.
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Action Taken By TMC :  
Gunny bags have been strategically placed to barricade the area
and prevent scattering the waste and leakage of leachates from
the dumping ground.
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Annexure S10
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